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Judgement

1) Loss of DependencyA A A,"Rs.23,40,000/-

2) Loss of Love and AffectionA A,"Rs.A 1,50,000/-

3) Loss of ConsortiumA A A,"Rs.A 1,50,000/-

4) Loss of Estate & Funeral Expenses,“Rs.A 1,00,000/-
A A A TotalA A A,"Rs.27,40,000/-

subject to deposit of enhanced compensation by the Insurer within six weeks
from today and thereafter, the reassessed compensation be released to",

the Claimants in terms of this judgment but in the manner as indicated by the

AAAAA

Tribunal in the impugned Award.A A A A A,

8. With aforesaid directions, both the appeals and the pending application are

AAAAAAA

accordingly disposed of AAAAAAA",

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sbi-general-insurance-co-ltd-... Page 1 of 1



